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 as  passed  by  Rajya  Sabha,  be
 to  Consideration.”

 The  motion  was  adopted

 MR.  CHAIRMAN:  The  House  willnowtake
 un  ciause-by-clause  consideration  of  the  Bill.
 There  8!  2ne  amendments  tothe  clauses.

 The  questionis;

 “That  clause  2  to  44  stand  part  of  the  Bill.”

 1९6  motion  was  adopted

 Clauses  2  to  44  were  added  to  the  Bill.

 MR.  CHAIRMAN:  The  question  is

 “That  the  first  Scheduled  andthe  Second
 Schedule  Stand  part  of  the  Billਂ

 The  motion  was  adopted

 The  First  Scheduled  and  the  Second
 Schedule  were  added  to  the  Bill.

 MR.  CHAIRMAN: the  Question  is:

 “That  Clause  |,  the  Enacting  formulae  and
 the  long  title  stand  part  of  the  Billਂ

 The  motion  was  adopted

 Clauyse  1.  the  Enacting  Forumia  and  the  jong
 Title  were  added  to  the  Bill

 KUMARI  SELJA:  |  beg to  move;

 “That  the  Bill  be  passed.”

 MR.  CHAIRMAN:  The  question is

 “That  the  Bill  be  passed.”

 The  motion  was  adopted.
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 MR  CHAIRMAN  (Shri  Shared  Dighe):  We
 put  offit,  no.  11  forsome  time  and  now  we  are
 taking  upitem  no.  12.

 16.45  hrs.

 CENTRALLAWS  (EXTENSION  1
 ARUNACHAL  PRADESH)  BILL

 As  Passed  by  Rajya  Sabha

 THE  MINISTER  OF  STATE  -  THE
 MiNISWTRY  OF  HOME  AFFAIORS  (SHRI
 RAJESH  PILOT):  Mr.  Chairman.  Sir,  |  beg  to
 move:

 “That  the  Bill  to  provide  tor  the  extension  of
 certain  Centraliaws  tothe  51916.0  of  Aruancnal
 Pradesh.  as  passed  by  Rajya  Sabna,  be
 taken  into  consideration.”

 The  Bill  seeks  to  provide  for  extension  of
 certain  per-construction  Central  laws  to  the
 State  so  far.

 Aruanchal  Pradesh  ७  most  composed  of
 the  hill  areas  eartier  known  as  North  East  Tracts
 inhabited  by  several  tnbes.  These  areas  were
 separated from  the  then  Darang  and  Lakhimpur
 district  of  the  Province  of  Assam  in  the  year
 1914,  under  the  Assam  Fronter  Tracrs  Regula-
 tion,  1880.  Inthe  year  1937,  the  said  Frontier
 Tracts  came  to  be  known  collectively  as  the
 “Excluded  Areasਂ  in  the  province  of  Assam

 under  the  Government  of  India  (excluded  and
 partially  Excluded  Areas)  Order,  1936  issued
 under the  provisions  of  the  Government of  India
 Act,  1935.  The  Centrallaws  wouldapplytothese
 areas  in  the  pre-Constitution  days  only  if

 sepcifically  extended  by  the  Govermor.

 When  the  Constitution  of  Indiacame  into
 force  on  26th  January,  1950  these  areas  were
 covered ०  the  provisions  of  the  Sixth  Schedule
 to  the  Constitution, which  provided  for  consider-
 ably  greater  autonomy  to  Tribal  Areas  within  the
 State  of  Assam.  The  North-Eastern  Fronter
 Agency.  The  status of  Union  Territory was  con-
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 ferredon  Aruanchal  Pradesh  on  21.1.1972un-

 der  the  provisions  for  tne  North-Eastern  Areas
 Re-organisations Act.  1971.On20th  February,
 1987,  the  Union  *erritcry of  Aruancnal  Pradesh

 becamé  atull-fledged  State  of  the  Indian  Union

 Some  pre-Consiitutionallaws  were  also
 extended  to  Aruanchal  whenever  occasians
 ८003..  However,  anumber of  Centrallaws  still
 remain  to  be  extended  to  the  State.

 The  Government  of  Aruanc!  ial  Prades
 requested  this  Ministry  to  initiate  action  to  enact
 legislation  to  extend  various  Pre-Constitution
 Central  Acts.  to  Arunachal  Pradesh.  The  rea-
 sons  given  by  them  912  as  under,-

 “Since  our  requests  for  extension  of  18
 pre-Constitutional  Central  Acis,  about  10
 Minisines  have  to  be  moved  forextensicn
 of  tnese  laws.  This  course  of  action  would
 be  repetitive  exercise  by  each  Ministry  to
 move  the  Parliament  for  extension  of  each
 jaw  which  may  perhaps  be  a  long  time
 drawn  porches  and  may  even  take  years.

 vould  be  more  convenient  and  easier  if
 the  Home  Ministry  could  coordinate  and
 mave  the  Parliament  for  extension  of  the
 proposedlaws.”

 1648  hrs.

 (Shr  Peter  0.  Marbaiang  -  in  the  Chair)

 The  pace  of  planned  economic  develop-
 mentin  Aruanchal  Pradesh  has  been  acceter-
 ated  over  the  years  and  consequently,  greater
 activities  are  taking  place  in  the  fields  of  trade,

 SHRI  KABINDRA  PURKAYSTHA
 (Silchar):  Mr.  Chairman,  Sir  |  rise  to  support  the
 Centrallaws  (Extension  to  Arunachal  Pradesh)
 Bill.  Really,  itis  a  matter  of  happiness  that  the
 Governmentoft  Aruanchal  Pradesh  requested
 the  Govemment  of  India  for  extension  of  certain
 Central  laws  to  their  State.  |  am  sure  by  this
 extension  of  Central  Laws,  the  development  and

 progress  of  the  State  will  be  easier and  there  will
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 be  otherfavorable  factors  too.  Inthatrespect  it
 15  very  much  essential  that  the  Bill  be  passed
 andthe  Central  Laws  be  tended  to  the  State  ct
 Arunachal  Pradesh.

 (०  this  connection.  |  would  like  to  draw  the
 attention  of  the  Government  and  of  the  House
 thai  thenortheastern  states  of  theccuntry  are  the
 most  backward  States  and  unfortunately,  most
 of  the  State  are  hili  States  andcomm  nication
 Gap  inver,  much  there.  As  त  result  ०  that.  the
 development  of  the  North  Eastern  States  are
 very  slow.  So.  there  ७  ।  sense  of  alimentation
 inthe  North  Eastern  States.  |.  therefore.  request
 the  Government  to  look  into  the  interests  and
 furtherdevelopment  of  the  North  Eastern  Region
 while  passing  this  Bil.

 |  would  like  to  say  one  more  thing  in  this
 connection  that  itis  very  unfortunate  that  there
 isasense  of  difference  among  the  pcpulation  cf
 different  States.  |  feel  that  this  inner-line  permit
 might  be  one  of  the  premier  causes  for  that.
 Whenever  a  person  goons  to  any  hill  State,
 particularly  to  Mizoram.  he  has  to  iake  this
 inner-line  permit  and  unfortunately,  we  all  know
 thatin  ailthe  North  Eastern  States  thousands  of
 crores  of  people  are  leavingthe  piain  areas  and
 when  they  goto  other  areas,  they  are  treatedas
 outsiders.  We  all  belong  to  the  same  country.
 The  sentimentto  separation  shouldnctbe  there
 among  the  people  of  this  country.  Mizoramis
 there  adjacenttomy  constituency  and!  mustsay
 that  the  businessmen  andthe  piain  people  who
 have  been  residing  there  since  long  and  doing
 their  business,  they  have  been  harassed  in
 many  ways.  As  regards  the  business  permits
 etc.,  there  are  not  being  renewed  and  they  are
 being  asked  to  come  again.  as  ०  result  of  this.  |
 have  seen  there  ७  ०  feeling  among  the  people
 thatif  we  are  not  allowed  to  stayin  Mizoram  why
 should  Mizo  people  stay  inthe  other  States.  This
 sentimentis  very  much  there.  this  sentiment will
 daintily  create  spittoon  among  the  population  of
 this  country  whichis  not  at  all  desirable.  |amnot
 speaking  against  Mizos.  |  am  simply  telling
 whatsentiments  are  grown  whichis  unfortunate.
 1  am  surely  Member  of  this  House  is  of  the
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 opinion  that  there  should  be  this  kind  of  senti-
 ment  in  the  minds  of  the  people.  This  is  not
 desirable.  But  this  is  what  is  happening.

 Iknow  Mizoram very  well  from  all  aspects.
 |  have  to  make  a  request  to  step  this  kind  of
 attitude.  So  many  times  |  had  discussions with
 the  Ministers  of  Mizoram  saying  this  kind  of
 feeling  is  not  good.  |  am  the  resident  ofthe  State
 of  Assam.  |  have  every  right to  goto  Aruanchal
 Pradesh,  Mizoram  or  Meghlaya  and  to  stay
 there.  ifthe  activities  are  againstthe  interest  of
 the  State,  then  only  the  question  of  cussing  from
 the  State  will  come.  But  so  long  as  this  is  not
 there,  residing  and  working  in  the  interest  ofthe
 State,  why  should  this  sentiment  be  there?

 lam  ofthe  opinion  thatthe  Central  Govern-
 _mentis  aware  ofthe  situation  there.  |  have  been

 writing  tetters  to  the  Minister  of  Home  Affairs,  the
 Minister  ofdeference/pointing  about  these  facts.
 The  Government  should  look  into  this  matter.
 This  is  allthe  more  important  in  the  region  like
 the  North  east.  Northeast  region  ts  surrounded
 by  foreign  countries.  Thereis  a  danger  ofattack

 atany  moment.  Allthe  terrorists  of  Northeast are
 given  cover,  shelter  by  Bangladesh.  They  are

 going  to  Burmaand coming  from  there.  They  are
 making  continuous  attack  on  the  people  ofthis
 country.  Infiltration  is  going  on.  All  these  prob-
 lems  are  there  in  the  Northeastern  region.

 inthis  situation,  extension  of  Central  laws
 to  any  State  ofthe  Northeastern  region  !5  very
 much  appreciable.  4  the  interest  of  the  people
 andin  the  interest  of  the  unity  ofthe  people  and
 the  masses  ofthis  country.

 idonotwantto take  much  time  ofthe  house
 in  going  to  the  subject  in  details.  |  request  the
 Government  that  this  Bill  be  passed  and  it
 should  be  extended  to  that  region.  Every  steps
 should  betaken  to  see  thatthis type  ofsentiment
 among  the  people  in  particular  State  only  the

 people  belonging to  that  State  should  stay-in  the
 Northeastern  region  should  go  and  the  people

 *Not  recorded.
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 who  are  living  in  each  State  should  be  allowed
 tolivein  peace  solong  as  their  activities  are  not
 against  the  interests  ०  that  State.

 16.59  hrs.

 DR.C.  SILVERA(Mizoram):  Sir,  the  hon.
 Member  has  said  about  Mizoram  and  aboutthe
 inner  line  permit  and  all  that.

 As  you  know,  Mizoram  is  one  ofthe  most
 undeveloped  States  inthecountry.  Insurgency
 is  there  forthe last  20  years.  It  used to  be  part of
 onedistrict  of  Assam,  undivided  Assam.  Being
 inthe  remotest  corner  ofthe  country,  during  the
 British time  itself,  this  inner  line  permit  has  been
 introduced  which  is  still  carried  on  tilltoday.  In
 the  memorendum  if  settlement  between  the
 Central  Government  andthe  M.N.F.  this  clause
 is  still  continuing.  The  people  of  Mizoram  arenot
 against  the  Plan  people  or  people  from  outside
 the  State.  The  business  people  are  mainly  of
 non-Mizos  and  we  are  grateful to  them.

 17.00hrs.

 The  Congress  Government  in  Mizoram  is
 trying  its  bet  to  bring  the  people  of  Mizoram  into
 the  national  mainus  tream.  That  is  exactly  the
 reasons  why  Shri  Laldenga,  who  -ढ  under-
 ground  leader,  was  given  the  chief  Minister  ship
 ofthe  State.  This  is  to  bring  Mr.  Lading  intothe
 national  mainstream.

 But!  am  very  sorry  to  state  that  the  people
 who  are  trying  to  dive  out  the  non-Mizos  from
 Mizoram  arethe  opposition  party  people.  During
 the  insurgency  period,  it  used  to  the  Mizo  Na-
 tional  Front and  nowitis  Mizo  National  Frontand
 Janata  Dal.  ।  very  unfortunate  thatthe  people
 whoare  supporting  the  Opposition  parties  are
 the  people  who  are  trying  to  send  non-Mizos
 from  Mizoram.  The  congress  Governmentin
 Mizoram  is  trying  its  bestto  stop  this  activity.  |
 would  liketo  assure  the  hon.  Members  that  as
 long  as  Congress  Governmentis  in  power  in
 Mizoram,  we  will  try  to  stop  that.  But  if  some
 other  Party  comes  into  power,  |  cannot  say  that
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 would  happen.  But  as  for  as  Congress  is  con-
 cerned,  we  are  trying  our  best  to  stop  all  there
 activities  and to  bring  the  people  of  Mizoram  into
 thenational  mainstream.  (interruptions)*

 MR.  CHAIRMAN:  Thatwill not  go  on  record.
 SHRILEETAUMBREY  (Arunachal  East):

 Sir,  1  thank  you  very  much  forgiving  metimeto
 speak.

 As  thehon.  Minister  has  said,  Aruanchal

 got  Union  Territory  status  in  1971.0  and  fullfledged
 Statehood in  1987.

 |  must  say  that  Aruanchal  is  lagging  behind
 in  economic  development  because we  got  the
 Statehood  very  recently.  After  Aruanchal
 achieved  fulfildged  Statehood,  we  could  see  ail
 round  development  ofthe  State.

 |  could  not  understand the  motive  behind
 the  Central  Government  for  keeping  somuch  of
 lacuna  in  the  Aruanchal  Statehood  Bill.  Firstly,
 |  must  register  protest  as  a  repersentative  of
 Aruanchal  thatin  article  371.0  (A),  youhavegiven
 ०  special  power to  the  Governor  of  Aruanchal
 Pradesh  in  respect  of  lawand  order.  |  hopethe
 hon.  Members  in  the  House  will  share  my
 sentiment  because  |  have  been  telling  as  and
 when  |  got  the  chance  that  this  is  the  only  State
 in  the  country  where  there  is  no  lawand  order
 problem.  We  used  to  call  it  an  island  of  peace  in

 the  ocean  farmer.  |do  not  understand  this.  What

 has  warranted  the  Central  Governmentto do  it?
 While  giving  the  Statehood  to  Arunachal,  this
 Special  power  has  been  given  tothe  Governor.
 “Nowherein the  Statehood  Bill  has  this  provision.

 ।  ७  because  Arunachal  Pradesh  is  surrounded
 onalithe  three  sides  by  the  international  bor-
 ders,  that  is,  China,  Myanmarand  Bhutan?  Or,
 do  you  suspectthe  people ०  Arunachal  Pradesh
 because  allthe  other  neighbonng  States  have
 undergrounds  or  secessionist  forces?  You  are
 not  doing  justice  by  including  this  Article.  You
 hayegiven  special  power (ढ  Mizoram.  What  you
 have  given  itto  Mizoram  should  have  been  given
 to  Arunachal  Pradesh  also.  |  donot  saythat  you
 shouldnothavegiventoMizoram  Under  Article
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 371G,  you  have  given  special  provision  with
 respecttothe State  of  Mizoram.  Itsays:  Notwith-

 standing  anything  in  this  Constitution:

 (a)noActof  Parliament  in  respect  of

 (i)  religious  or  social  practices  ofthe
 Mizoram,

 (ii)  Mizo  customary  law  and  procedure,

 (iii)  administration  of  civil  and  criminal
 justice  involving  decisions  according  to
 Mizo  customary  law,

 __  (iv)  Ownership and  transfer  ०  land,

 Shall  applyto  the  State  of  Mizoram  unless
 theLegisiative Assembly  ofthe  State  of  Mizoram,
 by  aresolution  so  decides. .”

 Why  said  that  this  provision  should  have
 been  givento  Arunachal  Pradesh.  The  pointis
 that  Arunachal  Pradesh  has  got  population  of
 about 85  lakhs.  But  we  have  so  much  of  diver-
 sity  among  thetribals.  We  have  got  morethan
 20  major  tribals  sects.  We  haveso  many  differ-

 ent  spoken  languages.  But,  unfortunately,  in-
 stead  of  giving the  special  provisions  in  respect
 of  Arunachal  Pradesh,  you  have  given the  spe-
 Cial  power  to  the  Governor,  which  |  must  object

 Thehon.  Minister was  telling  that  this  pro-
 posal  has  come  from  Arunachal  Pradesh  Gov-
 emment.  |  do  not  know how  the  Government  of
 Arunachal  Pradesh  would  face  the  situation
 without  these  laws  not  being  extended  to

 Arunachal  Pradesh.  |am  citing  a  small  example
 like  the  Railways Act  of  1941.  So  faras  |  know.
 |  donot  have थ  inch  of  rattway  line  my  constitu-
 ency.  Of  course,  in  other  constituencies,  there

 is  only  about6-7  km.  of  railway  line.  Perhaps  just
 by  extending  the  Central  law  to  Arunachal
 Pradesh,  you  wanted  to  show  that  Arunachal
 Pradesh  has  also  been  brought  to  the  main-
 stream  ० india.  |haveno  objectionas  such  !

 also  fully  support the  Bill.
 *Notrecorded
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 Sir,  lam  sorry to  say  that  |  could  not be  here
 inthe  House  when  the  hon.  Minister  introduced
 the  Billtoday  But!  was  going  through  the  bill
 introduced  by  thehon.  Minister  55.0.  Chavan
 inthe  Rajya  Sabha.  Hehad  ail  administration for
 the  North-Eastem  Council.  You  know,  the  Home
 Ministry  is  the  maddal  agency  for  he  North-
 Eastem  Council.  You  must  be  aware  of  what  is
 happening  क  the  North-Eastern  States.  Onthe
 7th.  there  was  a  meeting  of  the  36th  Session  of

 the  North  Eastern  Councilat  Tanager.  Normally,
 the  Home  Minister  orsome  Ministry  attend  the
 meeting.  Aiso,  the  amount  of  money  that  you
 have  allocated  to  the  NEC  is  so  meager.  Itis  only
 Rs.  ४5  crores.  Itis  not  enough  for  other  on-going
 schemes  whatto  take  of  newschemes.  Thatis
 -४  the  Chairman  ofthe  North  Eastem  Council
 this  year  has  warmed  |  understand  he  also
 written  a  letter to  the  Prime  Minister -  that  hewill
 resign,,  he  cannot  function  as  the  Chairman

 without  has  meager  amount.  |  donot  understand
 howthe Home  Ministry  has  totally  neglected the
 North  Eastern  Region,  where  as  are  fed  up  of
 hearing  onething.  Whosoever may  be  herein  the
 power,  they  all  say  that  there  is  special  thrust.
 special  category  and  special  stages  given  top
 thenext  states.  But  |  don'tsee any  changewhile
 being  called  a  special  category  State,  why  the

 North  Easter  region  should  be  given  a  special
 category  state  in  later  and  spirit

 As  far  as  Arunachal  Pradesh  is  concerned,
 weare  poor  and  perhaps,  thepoorest.  Notthatwe
 do  not  have  anything.  “  you  see  the  natural
 resources,  perhaps’  we  have  got  the  highest
 natural  resources.  ।  you  seethe  natural  betray,
 we  have  the  most  beautiful  landscape.  We  have
 everything.  Evenwe -८  uranium,  coal,  ०  etc.
 Weare  very  fetile  land  in  Arunachal  Pradesh.
 And  with  the  identified  petemial  as  forwe  can
 generate  30000  megawatts  of  electricity.  You
 can  very  well  understand  where  is  the  special
 attention  or  special  grafts  given  by  the  Central

 Government  Arunachal  is  called  by  the  planters
 as  the  home  oftea.  Its  climatic  conditions  good,
 soilis  good.  Its  climate  and  soil  has  been  found
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 better  than  that  of  even  Darjeeling  andAssam.
 But  unfortunately,  nothing  has  been  given  to
 Arunachal  Pradesh.

 Ihavea  sincere  requestto  make.  |  amsure
 the  hon.  Minister  may  have  an  earnest  and

 sincere  intention  forthe  socio-economic  devel-
 opment  of  Arunachal  Pradesh.  But  my  request
 is  mere  please  extension  of  laws  will  not  do
 please  give  please  give  enough  to  Arunachal,
 enough  fund  to  Arunachal  Pradesh  for  its
 infrastructural  development  sothat.wecanalso

 be  pound  ofhaving  ashareinthenation.  building

 With  these  words,  |  would  like  to  sport  the
 Bill  and  thank  the  Minister  for  brining  the  Bill.

 Last  but  notleast,  |  would  like  to  mention
 another  draconian  law  that  you  have  already
 extended  without  even  the  request  of  the
 Arunachal  Pradesh  Government,  that  is,  the

 Armed  fortes  special  power  Assam  and  Manipur
 Act,  1958.  |  do  not  wantto  elaborate  this  Act.  |
 hope,.  the  hon.  Members  know  that  this  is  the

 most  direction  law  that  you  haveimposed  on  any
 State.  |  do  not  understand  why  this  law  and
 special  power  to  the  Government  has  been
 given  to  Arunachal  |  must  say  that  you  do  not
 trustthe  people.  But  |  challenge that  the  peopie
 of  Arunachal  arenoless  Indians  then  any  other
 Indians.  |  challenge  that  you  cannot  question
 about  the  integrity  ofthe  people  of  Arunachal
 Pradesh.

 Ihopethe  hon.  Minister  will  do  something
 positive  क  order  to  withdraw this  special  power,
 that  is  the  Special  Armed  forces  Power  Act,
 1958  and  Special  power  given  to  the  Govemor.

 With  thesewords,  |  once  again  support  the
 Bill  and  |  thank  you  very  much  for  giving  methe
 opportunity.

 [Translation]

 SHRI  SURYA  NAYAYAN  YADAV
 (Sharasa),  Mr.  Chairman.  Sir,  |riseto  support
 Central  laws  (Extension  to  Arunachal  Pradesh)
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 Billintroduced  in  the  House.  |  support  १...  ि]
 because  we  frequently  visit  Eastern  States.

 inciuding  Bihar.  Atpresent  the  रि
 is  prevailingin  that  area.  Parallel  Gavernments
 have been  formedin  those  States.  Wheneverthe
 fjeader,  alongwith  his  grap  of  followers,  passes
 through the  area in  his  vehicle  shouting  ‘Khokha
 Khokha’  all  the  persons  including  traders  and

 local  peopte go  into  hiding  in  their  houses  forone
 hour.  ifthe  people  do  not go  into  hiding then  there
 is  threat  to  their  life.  Such  conditions  are  prevail-
 ingin  that  area.

 एमए

 Duringmy 5  you  10daysa  stay  there.  have

 myself  noticed  that  this  group  passes  through
 the  area  twice  around  6.00  P.M.  7.00  P.M.  ।

 anybody is  found  loitering  on  the  road  atthattime
 then  this  group  these  bullets  or  the  person  has
 totake  refuges  in  some  house.

 Therefroe  |  fully  support  the  bill  introduce  क
 the  House  by  the  government  yet  would  like  to
 know  the  reasons  for  which  the  situation  as
 come  to  sucha  pass.  Whai  ure  the  rasurids  ior
 which  the  people  of  those  states  an  feeiing
 Negated? स्वी  पिह  पिलना,  ज्रनपध  ie
 ttis  Arunachal  Pradesh  or  Meghlaya  similar
 conditions are  prevailing.  Cne  of  te  reasons  for
 itis  the  though  texes  arc  Geing  collected  and
 natural  resources  being  exploited  yet  the  youth
 are  unable  to  find  empioyinent.  ह  and  when

 anybody  feels  beingneglectedthenhetakenlaw
 into  his  own  hands.  Therefore.  urge  the  hon.
 Vinisterthat  besides  formulating  most  stringent
 laws  regaling  the  Eastern  States  all  attention
 shouldalso  be  pad  regarding tne  development
 of  these  States.  Whenever  such  conditions  pre-
 vailthe  local  people  have  their  owncontribution.

 [English]

 S9  LAETAUMBREY  fAriinachai  East)
 Thehon.  Member  का  wiihdraw his  words.  He
 15  alleging  that  rie  North-Eastern  pesple  are

 takinglawinto ther  पिली  (  ncicomparab:e
 with  Bihar.  ltisa  heaven.  पाटर

 3.1915  (SAKA)  lo

 [  Transiation

 SHRISURYANAR YAN  YADAV: Sit,  ifthe

 factually  representation  of  things about  the  coun-
 try  has  hurt  the  feelings  ofthe  hon.  Memberthen
 |  withdraw  my  words.  However,

 |  English]

 SHRILEATAUMBREY:  A  Committee  of
 the  Members  of  the  House  can  vista  North
 Eastern  staies  and  Bihar.  (interruptions)

 MR.  CHAIRMAN:  Shri  Yadav,  let  us  not

 bringin  any  controversy.

 [  Translation]

 SHRISUFR.  YANARYAN  YADAV:  in  my
 submission  |  just  wanted  to  know  the  reason  for
 the  need  for  enacting  such  alaw.  Only  incase
 the  situation  demands  the  laws  are  enacted  by
 the  Government  and  Bills  are  introducedinthe
 House.  The  Governor of  Arunachal  Pradesh  has
 beenconferred  पशु  with  specialpowers.  |  hese
 special  powers  प:  गस  avelbeenconfe1edupon
 (परा रद लिपा  हदर  ता  ल 1
 Mane  ciaii  wel  Conk  Tedumont  he  ee
 emorsnouidher**<"lawn allie  powets  should
 be  conterred  upon  the  ere  Cratically<::
 Chief  Minister  of  the  tite  ८  Mirusues

 shouldbe  extended  all  cooperation  md)  ign:
 mentalactviti¢s.  Guidi  wise  mere  enactiiwat
 lawswillnot  sever  ४  purpes],  With दे  view!
 ensure  Maxiiiun:  support  for  the  Patra:
 House  maxima:  जब्न्ाध्रथध त ५८  uid  hed  fee:  |
 the  State.

 With  these  words  |  support  the  Bill  and
 request  Shri  Pilot (०  take  the  House  into  confi-
 dence  and  out  |factual  position  before  the  House.

 [English]

 8tक़  RAJESH  रि  OT:  Mr.  Chairman  Sir.
 as  1  nave  said  in  the  beginning.  this  is  on  he

 a  a
 Saढ  Qovernment. ;  wits

 Pradesh  has  mernuoned
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 {tis  in  the  interest of  the  State.  |  would like  to  draw
 the  attention  of  the  whole  house  to  this  fact.
 Fortunately  |  had  been  also  associated with  this
 State  because.  |  served  fornearly seven  toeight
 year  inthe  Air  the  Force.  My  colleague  would
 recollect  that  in  1964.  nearly  29  years  back,

 there  were  no  roads  there  was  no  ration.  We  used
 to  stoak  the  ration  by  the  endof  March  for  six
 months.  If  the  rainy  seasons  extended  up  to
 September,  it  was  very  difficult to  let  the  ration
 reach  they  people.  There  were  droppings  on
 Tooting,  Varying,  Tailing,  llog.  The  Central
 Govemment  policy  has  brought  Arunachal
 Pradesh  to  this  stage  where  there  i8s  no  more

 dropping of  the  ration.  We  have  a  road  going  up
 to  Tooting, etc.,  we  have  road  whichis  appreci-
 ating  Valuing,  Haylong.  These  are  the  steps the
 Central  Government  has  taken  under  the  policy
 of  the  last  indrajit  which  has  brought  this

 In  mustalso  bill  the  House  that  the  people
 of  that  State,  as  my  colleague  has  said,  is
 misunderstood. This  is  the  reception  given  we

 you  go  to  there  house.  this is  how  they  receive
 yOu:  itisnotthat they  scare  you.  But  their  section
 looks  like  that  they  are  scaring.  |  have  gone  to

 their  houses.  क  is  how  they  receive  you.  Ifyou
 have  gone  their  house,  you  would  have  seen
 their  hospitality.  Their  Headman  comes,  he

 salutes you  he  respects  you,  he  offers the  cul-
 tural  way  of  welcome  andiooks after  you.  They
 are  very  lovable  people.  |  totally  agree  with  my
 colleague  thatlow  and.  derhas  never  been
 such  a  problem  there  because  they  are  so
 attached  to  their  culture.  Why  have  we  given
 special  power  to  the  Governor  of  Arunachal
 Pradesh  orfor  that  mater  Mizoram,  Nagaland?
 [*  19  because  knowing  the  sensitivity  in  the
 pborderareas  requirement.  There  are  certain
 1cquirements  in  these  border  areas  which  have
 to  be  kept  in  mindinhe  naitonal  interest.  There
 are  the  border  areas.  Their  problems  are  pecu-
 iar.  There  is  peculiarly  in  each  State.  Mizoram
 hasaditerent  problem,  Arunachal  Pradesh  has
 «different  problem.  You  have  to  bear  with  the
 ‘anvernment  that  these  power  have  been  con-

 Arunchal  Pradesh)  Bil  3.

 ferred  ०  the  Govemors,  considering somany
 factors  in  the  national  interest.

 a

 My  colleague  from  Silchar  has  pointed  out
 ः

 about  inner  permit.  Thatis  one  of  the  forecast

 retain  the  culture  ०  those  areas.  Youwillexecuse
 me.  What!  usedto  happenin  झ  forthe  national
 permits?  |  was  a  flying  officer  there.  People  from
 the  plains  used  to  go  there  because  there  used
 to  be  a  quota  on  the  population basis.  Mizoram

 30  permits,  Arunachal  Pradesh had  got  150

 permas.  People  from  Punjab,  UP,  Biharusedto
 go  there  and  buy  their  national  permits  from
 ,them  and  they  used  tocome  here  and  use  those
 national  permits.  Thatis  why  when  |  become  the
 surface  Transport  Minister,  |  liberalised  the

 national  permit  saying  that  there  is  no  limit  on
 national  permit  and  there  is  no  quota  on  national
 perma.

 These  were  slightly  explotted  intially  in  the  -
 northeastem  States.  Thatis  why  we  wanted to
 maintain  the  culture  of  these  areas.  They  have

 very  pecular  clutter  and  pecutiar  way  of  life  and
 we  are  Proud  of  that.  As  my  colleague  fre  »m

 Aruanchal  Pradesh  has  said,  whole  country  is

 around  of  the  people  of  those  areas  and  the
 culture  that  hey  have  retained  tor  centuroes.  |

 have  already  mentioned that  the  intentionn of  the
 Billis  to  have  further  development.  You  want  to
 have  development  in  the  railway  sector.  You

 wantto  have  the  Railay  Board  Actimplemtedin
 '

 that  area.  Similar  is  the  case  with  banking
 sector,  industry  sector  and  mines  sector.  This

 is  nothing  which  we  are  doing  from  here.  |  would
 like to  clarify  the  doubts  that  my  colleague  from
 Arunachal  Pradesh  has.  ॥  is  the  State  Chief
 Minister who  has  requited  this  in  the  interest  of
 the  State  Govemment,  for  the  development  of

 |
 the  State.  ।

 With  these  words,  |  thank  all  the  hon.  Mem-

 ber  who  have  shared  their  views  on  this.  Let  me’
 assume  that  what  his  being  done  by  the  Govem-
 mentis  in  the  interest  of  Arunachal  Pradesh  and
 inthe  interest  of  the  nation.



 3  +  Re:SalaryAllowances  VAISAKHA23,  1915  (SAKA).
 and  Pension  of  M.Ps.

 MR  CHAIRMAN:  The  question  is:

 ह  “That  the  Bill  to  provide  for  the  exten-
 sion  of  certain  Central  laws  tothe  state
 of  Arunachal  Pradesh,  as  passed  by
 Rajya  Sabha,  be  taken  into  consider-
 ation”.

 The  motion  was  adopted

 MR.  CHAIRMAN:  The  House  shail  now
 take  up  clause  by  Clause  consideration  of  the
 Bill.  The  Question  is::

 “The  Clause  2  to  5  stand  part  of  the  Billਂ

 The  motion  was  adopted

 Clauses  2  to  5  were  added  to  the  Bill

 MR,.  CHAIRMAN:  The  question  is

 “That  the  scheduled  class  1,  the  enacting
 ‘{émale  andthe  lone  tile  stand  part  of  The  Bill’

 the  Motion  was  adopted.
 the  Schedule,  Close  |  the  Eating  Foam  and

 the  tile  were  added  11.0  the  Bill;.

 SGHRUII  RAHE  PILOT:  is,  |beg to  move

 “That  the  Bill  be  passed”.

 Mr.Chairman:  The  question  is

 “That  the  Bill  be  passedਂ

 the  motion  was  adopted.
 MR.  CHE!  RMAN  (Shri  Peter  G

 Marbaning)::  The  House  shall  now  take  up  tem
 no.  11  oftoday’s  agenda  Shri  Vidyacham  Shuida.

 1727  brs.

 SALARY  ALLOWANCES  AND  PENSION
 OF  MEMERS  OF  PARLIAMENT

 (AMEDEMENT):  BILLਂ

 THE  MINISTER  OF  WATER  RE-

 (Amendment)  Bill  3

 SOURCES  ANDMINISTER OF  PARLIAMEN-
 TARY  AFFARIS  (SHRI  VIDYACHARAN
 SHUKLA):  |  beg to  move:

 “That  the  Bill  further to  amend  the  salary,
 Allowance  and  Pension  of  Members  of
 Parliament  Act,  1954,  be  taken  into  on
 consideration.”

 Sir,  the  Joint  Committee  on  Salaries  an

 Allowances  of  Members  of  Parliamenthad been
 making  vanous  recommendations  from  time  to
 time  for  increasing  the  salaries  ,  allowance  and
 facilities  to  the  Members  of  Parliament  and
 allowances  and  facilities  to  the  Members  of
 Parliament  and  pension  to  Ex-members  of
 Parliament,  After  examining  all  the
 reccommendation,  acceptance  ०  these  recom-
 mendations  have  been  decided  upon.  It  will
 certainly  invoive  expenditure  to  the  exchequer
 but,  looking  to  the  onerous  work  and  the  duty  of
 Members  of  Parliament,  the  expediter  that  is
 involvedis  not  disproportionate  to  the  require-
 ment  ofthe  hon.  Members  of  Parliament.  The
 proposals  that we  intend  to  accept  would  involve
 arecunng  expenfiture to  the  tune  of  Rs.11.48
 crores;  and  the  rulers  that  we  would  amendedto
 give  certain  facilities  to  the  hon,.  Members
 would  require  about  Rs.  57  lakhs;  and  these  will
 be  given  thorough  the  amened  of  the  rule

 Several  recommendations  have  not  been
 accepted  because,  of  the  financial  stringency.  In
 short,.  the  aims  that  the  Bill  seeks to  achieve  are
 as  follows:-

 (1)  We  will  rises  the  daily  allowance  of
 Hon,.  Members  from,  Rs,  14  to  Rs.
 20  subject  to  the  condition  that  the

 members  sing  the  ragister  on  all  the
 days  of  the  Session  of  he  House  for

 which  the  allowance is  claimed;

 (2)...  Toincrease  the  read  mileage  from,
 *

 Moved  will  the  recommendation of  the  President.


